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d 
Advocate for 

Notesil of the Registry 
----- 	

- Date 	ORDER OF THE TRIBUNAL 
/ 

- 	 12.4.02 	
Heard Mr.K.K.Mahaflta learned counsel 

for the applicant and also Mr.B.C.Das 

learned - 	•••- 	 counsel for the Respondents. 

' 	• 	 ' 	Issue notice on the respondents to 

show cause as to why the interim prayer 

should not, be granted as prayed for. 

Li5t on 26.4.02 for Admission. 

Member 

	

26.4.02 	Heard learned counsel for the 
I 	 , parties. 

/ 	 Apphjtion is admitted. Issue 
not 4  Ce on g respondent •  Call for records.. 
The Respondents has filed the written 
statnent. The case may now be listed for 

' 
hearing on 10.5.02. 

Im 	
ice-Chairman 

-c , 
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10.5.2002 	Heard counsel for the partles. 

- 

	

	 Judnent delivered in open Court, 

kept in separate sheets. 

The applicaton is aflod in 
terms of the order. No order as to 
COsts. 

Member 
• 	 bb 	.. 

H. 

- 

.d 	 + 	• 

3 	 . 

* 

• 	
0 	

0 

•) 	
0 



CENTRAL AD'JINI3TRATIvE TRIBbAL 

G1AHATI BENCH. 

N0.124 of 2O2 	()X 

DATE OF DECISION 10:: 2 99 

..Sri .As iwin IçnrMahanta 	 APPLICAHT( 3) 

Mr.K.K.Mahanta, J.Roy Choudhury, 
SaSingh, R.Duarah & Arun C. 	 T'('L' liii: 7\P1 Ji1('Ai\TT) 

VERSUS 

- union Of India & others! 	... 	 ... 

Mr ,K C4huyB ,C.Das & 	 FI TfIi. 
S.Sarma • 	 RESpON)ENfS. 

TT)N DIE MR K. K. SHARMA. ADMINISTRATIVE MEMBER. 

THE UJ l  BLE 

hether Reporters of local papers may be al1oed to see 
the juthrnent ? 

To he referred Lo the Rporter or not ? 

 Thsther tieir Lordships wish to see the fair copy of the 
udment ? 

Uhether the judment is to be circulated to the other 
Benches ? 

• Judgment delivered by Hon 1 hle Administrative Member. 



1 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.124 of 2002. 

Date of Order : This the 10th Day of May, 2fl02. 

THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER. 

Sri Ashwin Kumar Mahanta - 
S/o Sri Subal Chandra Mahanta 
Teacher, Physical Education 
Jawahar Navodaya Vidyalaya 
Bihpuria, North Lakhimpur 
Assam. . Applicant. 

• By Advocates Mr.K.K.Mahanta, J.Roy Choudhury, S.Singh & 
R.Duarah & Arun C. 

- Versus - 

Union of India 
Represented by the Assistant Director 
Navodaya Vidyalaya Samiti 
Regional Office, Nangrim Hills 
Shillong, Meghalaya-3. 

The-Deputy Director 
Navodaya Vidyalaya Samiti 
Regional Office, Nangrim Hills 
Shillong, Meghalaya - 3. 

The Director 
Navodaya. Vidyalaya Samiti 
An Autonomous Organisation of 
Ministry of Human Resource and Development 
Govt. of India, A-39 Kailash Colony 
New Deihi-ilO 048. 

The Deputy Commissioner, Chairman 
Navodaya Vidyalaya, Bihpuria 
North Lakhimpur, Assam. 

The Principal 
Jawahar Navodaya Vidyalaya, Bihpuria 
North Lákhimpur, Assam. 

Sri Sanjay Kumar, Principal 
Jawahar Navodaya Vidyalaya, Bihpuria 
North Lakhimpur, Assam. 	 . . . Respondents. 

L By  Sr.Advocale Mr.K.N.Chaudhury, Mr.B.C.Das & Mr.S.Sarma. 

ontd./2 
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ORDER 

K.K.SHARMA (ADMN.MEMBER): 

By this application under section 19 of the 

Administrative Tribunal's Act, 1985, the applicant has 

challenged the order dated 19.12.2001 (Annexure-4 to the 

O.A.) issued by the respondents releasing the applicant 

from Jawahar Navodaya Vidyalaya, Lakhimpur and directing 

him to report at the Regional Office at Shiliong. 

1. 	The applicant was appointed as P.E.T. in 

Assamese by letter dated 3.10.2001 and was posted at 

Navodaya Vidyalaya, Bihpüria, Dist:- North Lakhimpür, 

Assam. Oi 1 19.12.2001 the applicant, was served with the 

impugned order. The order indicated that the applicant 

has been transferred for misconduct. It is stated that 

the applicant has been instigating and creating parochial 

feelings among the •students of the Vidyalaya. The 

transfer order has been challenged on the ground that the 

TABS 

Principal, who passed the order Lnot  competent to pass 

the order and it was only the Assistant Director, who 

was competent to pass any transfer order. It is also 

stated that no order was given to the applicant and the 

applicant was directed to report Regional Office, 

Shillong for getting his necessary order. The legality of 

the order is also challenged on the ground that it is 

punitive in nature and stigmatic. The order has been 

passed without giving the applicant a fair opportunity. 

Contd./3 
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Mr.K.K.Mahanta, learned counsel assisted by 

Mr.R.Duarah, learned counsel appearing on behalf of the 

applicant elaborated the avernments made in the 

application. Mr. S.Sarma, learned counsel appearing for 

the resppondents relied on the written statenent filed. 

Mr. Sarma submitted that the transfer order has been 

passed by the Principal after consultation with the 

Hon'ble Deputy Director, Navodaya Vidyalaya Samiti, 

Shillong. The applicant was dn probation for a period 

of two years and he was transferred for instigating the 

students. 

I have perused the records and carefully 

considered the submissions made on behalf of the 

parties. The impugned order makes serious allegations 

against the applicant. If there was a misconduct 

particularlyon the partof the applicant,considering 

t 
his period of service the rpenen 	

I
ks should have 	-)-Q-C 

counseled w)..th his seniors. Serious allegations ha(4 

been levelled against the applicant.without giving him 

an opportunity to explain his case. Therefore, the 

transfer order dated 19.12.2001 on the ground of 

serious allegation of misconduct without giving him an 

opportunity to defend his case cannot be sustained. The 

fact that the applicant is enexperienced in such matterS 

is cps 	as he approached the Hon'ble High Court 

against the impugned transfer order before approaching 

this 	Tribunal. 	The 	applicant 	had 	also 	made 

representation dated 10.1.2002 to the Assistant 

Contd./4 
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Director, Navodaya Vidyalaya Samiti, Shillong which has 

not been disposed of yet. 

Considering the facts and circumstances of the 

case the impugned order of transfer dated 19.12.2001 

cannot be sustained and is accordingly se.t aside for 

the reasons mentioned above. 

The application is allowed to the extent 

indicated above. 

There shall, however, be no order as to costs. 

\ 
K.K.SHARMA ) 

ADMINISTRATIVE MEMBER 

BB 
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IN THE CENTRAL ADMII'ISTRATIVE TRIBUNAL . : :GAUHATI BENCH 

( 
Aift application under Sectio* 19 of the Athiiiistrative 

Tribunal Act, 1985. ) 

Title of the Suit 

0 .A .No. 2- /2002. 

Sri Ashwii Kumar Mahata. 

...Applicatt. 

-Ifs- 

U*ion of India & others. 

...Pcespondeits. 

I N D E X T 

$1. No. 	Particulars 	 Page No, 

1 	 Applicatioi 	 - 	 I t012. 

Verificatiofl 	- 	13 

Aiexure- 1. 	- 	14- 17 

Aiexure-2. 	 - 	18 & 19 
Annexure-3. 	

- 	 20- 27 

Anexure-4. 	 - 	 28 

Aexure-5. 	 - 	 29 - 30 

Aexure-6. 	 - 	 31 4'7 

Aexure-7. 	-

98-1/9 

For use of TribuRal's Office 

Date of filing :-

Resthatio* No.:- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH 

0 A. NO. 	J2002 

Sri Ashwth Kurnar MakLanta. 

 -ITs - 

Union of India & ors. 

BETWEEN 

Sri AsI& Kumar Mahanta 

3/0 Sri Subal Chandra Mahanta 

Teacher, Physical Education, 

Jawahar Navodaya Vidyalaya, Bihpuria, 

North Lakhimpur, Asam. 

.Applicant. 

-Vs- 

Union of India , represented by 

the Assistant Director, 

Novodaya Vidyalaya Sarniti, 

Regional Office, liongrim Hills, ShIllong 

Neghalaya- 3. 

The Deputy Director, 

Novodaya Vidyalaya Samiti, 

Regional Office, Nangrim Hills, 

Shillong, Meghalaya- 3. 

The Director, 

Navadaya Vidyalaya Samiti, 

An Autonomous Organisation of 

Ministry of Human Resource and Development, 

Govt. Of India, A- 39 Kailash Colony, 

New Delhi- 110048. 

Ccntd. .2/- 
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The Deputy Commissioner, Chairman, 

Navadaya Vidyalaya, Bihpuria, 

North Lakhimpur, Assam. 

The Principal, 

Jawahar Navo4a Vidyalaya, Bihpuria, 

North Lakhimpur, Assam. 

Sri Sanjay Kumar, Principal 

Jaar Nevodaya Vidyalaya, Bihpuria, 

North Lakbimpur, Assam., 

•. . . .Resondents 

DETAI LS OF APPLICATION 

1.; 	PARTICULARS OF ORDERS AGAINST WHICH THIS APPLICATION 

ISMADE : - 

This application is made praying for a direction to 

quash/set aside the impugned order /letter being No. F. No-2-II/ 

JNVS/NLP/2001/1730-22 dated 1 9f12/2001  passed by Sj  Sanjay 

Kurnar, Principal, Jawahar Navodaya Vidyalaya (Respondent No. 6) 

by means of which the applicaflt has been releived from the 

vidyalaya on 19/12/2001 and directing him to report at Regional 

Office, Shillong atthe earliest, arbitrarily and without any 

authority and also without offering any apportuity to the 

applicant as to why he shall not be releived and also seeking 

a direction upon the respondents to allow the applicant to 

continue in duties in the said vidyalaya. 

Contd. .3/- 



-i 

- 3 - 

2 • 	JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of 

the application is within the jurisdictioA of this Hontble 

Tributal. 

LIMITATION 

The applica: declares that the applicatiox is 

within the limitation preseribed mtder Section 21 of the 

Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

4.1. 	That the applicant is a 	 resident cf 

Kokrajhar, Assam and a citizei of Ifldia. As such the 

the applicant is entitled to all the rights guarat$d 

under the Part of III of the Constitution and other 

Rights as conferred by the otiaer relevant Acts, Rules 

and statutes presently in force. 

4.2. 	That the applicant who is a Bechelor of 

Physicial Education from UTD Devi AhJ.ya University, 

Idore and firEt class Master Degree holder from 

UTD Bartkatullah University, Ehopal and 1Dresetly 

beiiag erolled to complete his PM.D. was appothted 

at as teacher of physical Education under the 

Directorate of Navoa.. Vidyalaya Samittee Regional 

Office, Nangrim Hills, Shillong- 3 vie letter No. 

F.No. 2-7/2001/NVS(SHR)/pers/1899 dated 3/10/2001 

after due crutiny/fpllwwing the due process of law 

on being so appointed he was posted in 	the Jawabar 

Contd. .4/- 
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Navadaya Vidyalaya , Bihpuria, Dist. North Lakhimpur 

where the applicant dscIarged his assigned duties 

till 19/12/2001 without any intenupion, It may be 

pertinent hereto mention that the appointment letter 

was issued under the hand & sea], of the Aistant 

Director, Novodaya Vidyalaya Samittee, Regional 

Office, 5hillong the appointing .ithottty.x 

of tie Bio-data, Registration for 
Photocopie tj. PH.D.Certificate, and 

appointment letter dated 3/10/2001 are 

annexed hereto and marked as Annexures 

1, 2 and 3 respectively. 

4.3. 	That Qi 19/12/2001 the applicant was served 

with the impugned letter/order being F. No. 2-II/JNVB/ 

NCP/2001/1720-22 dated 19/12/2001 issued by Sri 

Sanjay Kumar, Principal, hT Jawahar Navodaya Vidyalaya 

whereby it was ordered that the applicant has been 

releived from the aforesaid Vidyalaya on the allegation 

that applicakt is responsible for isting the 

stude*tsof the Vidyalaya on the basis of difference 

of language due to which the students are on the vere 

of revolution. It is stated is this context that an 

unrest amoflgst the students of the Vidyalaya was 

repotted due to some conflict between its teachers aKd 

the students on 18/12/2001 due to which the students 

of the Vidyalaya started hunger strike. It may be 

mentioned herein that. the applicant who spends 

maximum of his time in his studies and performing his 

duties had no prior intination regarding the said 

unrest and is totally innocent having no hand , at all 

Contd. ,5,L 
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VIk- 
ii tie said unrest.he impugned letter the appicait 

was also directed to report at the Regioial Office, 

Shilloig, at the earliest and was also meitioied that 

the said order has been issued after consultation 

with S O.S.D. Sri N.L.Sharma, Deputy Director,(Admn 

A copy of the impugned letter dated 19/12/21IO1 

is annexed hereto and marked as Annexure- 4. 

4.4. 	That the applicant begs to state that is the 

impugned letter dated 19/12/2001 it has been alleged 

that the applicant was' * injieti*g ]ren.m among the 

boys on the line of Assamese and xox wAsgAmez&' and 

that the applicant was not correcting himself 

ample suggestions were given to him. The applic&t 

begs to state that the same is totally false, unfounded 

concocted., based on some irrelevant and extraneous 

considerations, uzrso,able , malafide and illegal. 

The action of them respondent No. 6 cannot be and 

ought not be said to be in accordance with the well 

settled principles of serving jurisprudence as well 

as the principles of natural justice. 

4.5. 	That the applicant further begs to to state 

that the authority has acted at their whims and cap. - 

ces, totally arbitrar1yand with some vested interest. 

It is transparent from the impugned letter dated 

19/12/2001, that the applicant has been relieved 

¶ 

	

	

from the said vidyalaya making certain allegations 

against the applicant. The allegations as mentioned 

Cortd. .6/- 
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in the said letter are totally false and privolous 

without any reason whatsoever and is levelled 

against the applicant with some malafide vested 

interest of the concerned authorities without giving 

	

on 	lb 	uS 

him 7 interest/reput the allegations and to support his 

case. Moreover there is nothing on record to 

substantiate the allegation levelled against the 

applicant. 

	

4.6. 	That the applicant also begs to state that 

the impugned order dated 19/12/2001 has been issued 

by the respondent No. 6 without providing any 

opportunity to the applicant to show-cause as to why 

he shall not be released. This action of the 

respondents is violative of the Principles of 

natural justice. 

	

497. 	That the applicant further begs to state that 

whatsoever was iflitiated by the concerned 

authorities to bind out actual reason behind the 

unrest amongt the students of the Vidyalaya. The 

occurance of hunger strike tok 1ace at night on 

18/12/2001 at about 9 P.M. and in the next morinig the 

aplicant was served with the impugned releive order 

hurling the allegations/holding him responsible 

for the said unrest without making any enquiry F 

/ 
\7 

whatsoever before leveling 

	

/ 	
against the applicant. The 

	

4/ 	 to state that although the 

that the order was passed 

stigrnatic allegations 

applicant further begs 

impugned order mentioned 

'iith consultation of the 

Contd. .7/- 
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0.S.D. Sri M.L.Sarma, Deputy Director, Administrati, 

but it may be put on t'ecords that the same is false 

and concocted in as much as the respoident No. 6 

passed the impugned order himself without an3f consu 

tation with his superiors. Be that , as it may 1  the 

impugned order is wholly without authority and 

capricious beside being void- ,4b- ib , illegal, 

unjust and unfair. 

4.8. 	That the applicant also begs to state herein, 

that as mentioned earlier, the Respondent No. 6, 

illegally, arbitrarily ad with malice issued the 

impugned. order. It may be zatizz,  reiterated hereii 

that, the Respondent No. 6 hastly without applyg his 

mind and observing the well settled procedures of law 

issued the impugned order which is prima facie illegal 

and as such caot be ilowed to subtath and hence 

liable to be quashed and set aside. 

4.9. 	That the applicant also begs to state that 

the Respondent No. 6 is iot the competant authority 

and had acted wjthout his jurisdiction in pass ing the 

impugned order . Therefore, the same itself being passed 

without authority is liable to be quashed and set 

aside for the ends of justice. 

4. 10. 	That the applicant further begs to state 

that immediately after the issuance of the impugned, 

order dated on 19/12/2001 a teacher-parent meeting was 

held in the evening on the same day in which the 

Respondent N. 6 put his signature in presence of as 

Contd ... 8/- 
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many as 24 presentees that everything is settled 

amicably and there is xo problem ii the Vidyalaya. It 

as also admitted by the Respodet No. 6 that the 

applicant was co-operating with all. Subsequent to 

this meetiitg on 19/12/2001 the applicant was againxt  

allowed by the Respondent No. 6 to attend his duties 

aid the applicant also attended his duties for next 

3 days i.e. from 20/12/2001 to 22/12/2001 ai4 put his 

signature in the attendence register. But on 23/12/2001 

where the applict again visited the vidyalaya, the 

applicant was astoflished to find that his attendence 

signatthres have been strikenoff, showing him to be 

absent for those days from 19/12/2001 to 22/12/2001 

which is lighly illegal, perverse, arbitrary, unfair, 

unjust, and against the well settled pricip1es of 

service jurisprudence. 

A copy of the minutes of the meeting held on 

19/12/2001 is aiexed hereto and marked as 

Ainexure- 5. 

4. 11. That the app1icant further begs to state hat 

he has no knowledge of the conspiracy and is in no 

way involved in instigating the students in causing 

troubles for the authorities. The Respondent No 6 wth 

some causes harbouring anti -Assamese feeling ZateA. 

all problems in the said vidyalaya and it is pertineit 

1' 	 to mention here that, before the joining of the applicant 

there existed the problem of tussle between the 

students and the school authorities. The &pplioant 

Contd. .9/- 
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has been made the scape-goat and the action of the 

Respondent No. 6 is malafide, arbitrary, unjust and 

not tnaccordance to the norms • It is amply clear 

from the report which was published widQly stating 

the anamolies existing within the school in the 

following newapapers : - 

Name of paper 

1. The Dainik Agradoot 

2, The Amar Asom 

The Amar Asom 

The Azir Asorn 

The Dainik Janarn - 

bhumi 

Date of Publietio 

24th December, 2001 

29th Dec, 2001 

3rd January, 2002 

4th January, 2002 

7th Janary, 2002. 

	

4. 12. 	That the ajpIicant, fiiig no way ±= 

out , submitted an appeaJ. to.the Assistant Director 

Navodaya Vidyalaya Sarniti, Shillong region, Shiliong 

on 10/01/2002 through the Respondent No. 6 with an 

advance copy to the addressee. Andme has been 

had received by the authoritiesr as has been conttmd 

from the concerning post offices as it was posted 

der certificates of posting 

A copy of the aforesaid appeal dated 10/1/2002 

is annexed hereto and marked as Anwxure- 6. 

	

4. 12. 	That it is further stated that the 

an writ petition before the Hon'ble 

Gauhati High Court against the arbitrary action of 

/ 	 Contd ... 10/- 
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Respondent No. 6 The plicat)was ill-informetizml  

that it is a fit case to be filed ix the Hon'ble 

High Court and he was not aware that the uisdiction 

is vested with this Hon'ble Tribuflal to take up the 

case against the Navodaya Vid.yalaya Sangathan. 

Having relied the mistake the applicant sought 

permission of the Hon'ble High Court to withdraw the 

said writ petition with liberty to file the same 

before this Hon'ble Tribwial and the liberty as pyed 

or having been granted by the High Court vide order 

dated 5/4/2002 the applicait xxA has filed this 

application before this Hontble Tribunal. 

Acopy of the order dated 5/4/2002 is annexed 

hereto and marked as Annexure- 7. 

GROUND BOR RELIEF WITH LEGAL PROVISION 

	

5.1. 	For that the release order dated 19/12/2001 is violative 

of the principles of natural justice. 

	

5.2. 	For that the impugned ordering punitie/stigmatc 

in nature issued ii blatant violatios± of the principles of 

natural justice and administrative fairplay as well 4 the same, 

is nonest in the eye of law and is liable to be struck down. 

	

5.3. 	For that the impugne order being wholly without 

jurisdiction, it is void-ab-initio and is liable to be set aside 

	

5.4. 	For that the impugned order having being issued at 

the whins and faneies of the authorities and the same being 

capricious cannot be sustain a judicial scrutiny and is liable t 

be struck down. 
Cotd. .12/- 
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5.5. ' 	or that the allegation levelled against the applicat/ 

i) 

(1' 

1 1 

tigma caste on him through the impugned order being wholly 

unformed, uireasoable besides being without authority, the same 

is liable to be set aside and quashed 

5. 6. 	For that, the impugned order is vitiated by the
Vh 

.octrje of bias since the Respondent No. 6 has resorted to 7acti 

with a view to get vide of the applicant to suitpersoal interest. 

7. 	For that, the impugned order is vitiated by the 

doctrine of colourable exere±se of power with the intent to 

harass the pplicant and to fulfill the evil desig.s of the 

respondents. 

598. 	For that, the authority have arbitrary failed to look 

into the ar-peal/representatio-ii of the applicati without any 

just cause and kept the applicant kaxicxg banging . 

DETAILS OF REIDIES EXHAUSTED 

The applicant states that there is no remedy uider 

any rule and this Hon'ble Tribunal is the only remedy. However, 

he has represented personally and also submitted appeal to the 

authority 

7, 	 MATTER NOT PENDING WITH ANY COURT 

The applicaii± declares that there is no case pending 

before any other court/tribunal. 

Contd. . .12/- 
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RELIEF SOUGHT FOR:- 

In the facts and circumstances of the case the 

applicant prays for the following reliefs 

8.1. 	The release order dated. 19/12/2001 (Anexure-4) 

be set aside and quashed. 

8.2. 	

-v2.'oIycJ_4 	fr4;J 	
i 

INTERIM RELKIEF :- 

In the facts and circumstances of the case , the 

applicant prays for an interim order staying the operation of 

the impugned letter dated 19/12/2001 (Aexure- 4) and to allowed 

the applicant to reoe his duties in the Jawahar Navadaya 

Vidyalya, Bi.puria as a teacher of Physical Education till 

the disposal of this petition. 

Ti the event of application being sent by registered 

post4he application has been filed through lawyer. 

PARTICULARS OF P0SL ORDER: - 

I.P.O. NO. 	:-7 6  

Date of issue :- 

Issued from 	:- 

Payable at 	:- 

LIST OF ENCLOSERS 

As per index. 
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LE R I F I C A T I 0 N 

I, Sri Ashwi Kumar Mahata, So Of Sri Suban Ch. 

Mahanta, aged about 27 years, service by Profession , resident 

of Bihpuria, dist North Lakhimpur, fully conversant with the 

facts ad circumstances of the case, solemnly declare that the 

statements made above are true to my kflowledge , iforrnation 

and belief and I sign this verificatioz on this 10th day of 

April, 2002 at Guwahati. 

APPLI CANT 
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Annexure-1. 
MITE' 

Name 	 : Achwin Kumar Mahanta. 

Fathers name 	 : Sri Subal Charidra Mahanta 

Nationality 	 : Indian 

Category 	 : General 

Date of birth 	 : 10.4.1975 

Sex :Male 

Narital status 	 : Uhmarried. 

Language known 	 : Assamese, Hindi, Bengali, English 

Adciress for corre- 	: do Ashish upadhyay 

pondnce . 	 163 Tilak Path, Indore, 

phone- 0731-424876 

Email address ashiotinasam 

@ rediifrnail corn. 

permanent adress 	: 5/0 Subal Chandra Mahanta 

District & Post office Kokrajhar 

ward No.10, 783370, Assarn 

- 	 Telex (03661) 70032 (Rss). 

Academic qualification : I1aster of Physical Education 

from U.T.D. Sarkatullah Univeity 

Bhopal with 72 % first class first 

year 2000. 

* Bachior of Physical education 

from U.T.D. Devi Ahalya Univer-

sity, Indore, with 74% first 

class first with new s  record year 

1998. 

c 



- 

13; 

* migher 	secondary from Assam Higher 

Secondary Education council, Guwa- 

nat! II nd class in science, year 

- 	 1993. 

AWARDS AND HNOUR :- 

1. Officiated as a line judge in International Tennis 

Federati on  Junior World Banking group 5 Tennis 

Chmpionship 1996. 

2. Officiated as a Line judge 'and chair Umpire in 
f 

• I.T.P. Men's future Tennis circuit's. 

3. Certificate of I.T.F. Level-I Official'. 

4. Selected as member of 'Indian Atya latya 	eam 

National: . 

 Participated National Atye-Patya Champibnship 

as a Captain of Assam State Team. 	- - 

 Participated All India Atya Patya Tournament as*a 

Captain of Assam  club Team  
1 

 participated All India Inter University Yoga Cham- 

pionship as a member of Devi Ahalya University, 	- 

Indora. 	 - 

4# patticipa ted West 	one Inter University as a 

member of Barkatullah Univer4sity Football team, 

Bhopal. 

5. Scholarship holder from, Department of H.R.D. North 

Easf.rn council India. 

C 

coritd.. 

2 
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6. Paper published in National Seminar Human Resource 

Management and Role of libraries in the develop- 

ment of physical Eduation & Sports On september, 2000. 

States : 

Participated R.C. Baru.ah district (under 16) cricket 

Rournament 

Participated G.K.Baruah Trophy Inter Distjjct 

(Under 19) cricket Tournment. 

2artieipated All Assam Archary Coaching camp. 

Member of Winning Football Team H.P. State Tourn-

ment Barkatullah University Bhopal. 

Registered player of Madan 1iaharaja Footbal'l c1ub 

Bhopal. 

Registered player of Major Bhyan chand football 

club , Bhopal. 

Member of U.T.D. Jugo, Carom, Athletics, volleyball, 

• 	Badminton team. 

participated district Judo championship. 

• 5. Different articles published in maganines & newspapers.. 

Wibrk :Experience 

1. Worked as a Lecturer in U.T.D. Barkatullah University. 

/ 2. Two month experience as a Sports officer in vaishnavi 

International Public school, Near Hydaravad (A.P). 

One year fqur month i9perience as Physical Education 
• 	teacher in Mother convent CD-ED High school, Bhopal. 

Six month experience as a messager in RjCk y * S Body 

Mania Healthclub, Bhopal. 

I 

contd.. 
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Annexure-1. 

AREA OF S'ECIAL INTEREST :- 

Coaching in Football. 

Coaching" in High Jump & Javalia. 

Coaching in cricket. 

riassage, moth Luxury and therapeutic. 

Yoga. 

Treatment for PhisicalIy Deform person. 

Treatment r Mentally Disable person. 

iriting articles on physical Education & sports. 

I vouch for the authenticity for the 

Mementiond facts. 

Youz faithfully 

Ashwin Kumar Mahanta 

., 

/ 
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Annxure- 2. 

DEVI ANILYA VIDThLAYA : IN 

* 	 University House 

Tndore 452001. 

No.ACS/Xi/Ph.D/ PHYSICAL 	/01/ 2340 Dt.18 Oct/2001. 

0 

5ri Asizwin Kumar Maharita, 

do Dr.Deepak Iviahanta 

School of Physical Education, 

D.A.V.V. Indore (N.E. 

Sub 	:Registration or Ph.D. 

Sir, 

Regarding your application date 29.6-.2001 

you are registered as under :- 

Title : InVESTIGATION OF CONPETITION BASED 

• 	 PBYHOGICAL TRAINING METHODS 

ADOPTED BY THE VARIOUS COACHES OF 

SATIcNAL LEVR FOR DIERT COMPE-

TITIVE SPORTS . 

Subject & faculty : PhysIcal Education(Facality 

or Physical education). 

Registration date : 29.6.2001. 

Supervisor : Dr.  . D epak 

Research ceutre : School Ofx physical education 

indose. 

c 	 c ontd.. 

-S 



2 

17 

60 Serolment No.IED/SB/pHy. 	/2001. 

Sd/-Illegible, 	
/ 

Registrar. 

No.JcM./Mu/PH.D/ PHYSICAL EDU./0l. 

C.C.to 

Research Centre, ead, 6cnool of pysical educdtion 

Indorse. 

Supervisor, Dr.Deepak Nahanta, senior ecturer, 

school of Physical Education DAVV IKhandna Road, 

Indor(Np). 

The suçervisor shall submit six monthly 

progress reports of the Research scholar as pera-

apendix -2 of the odinance 18 to the University. 

If the progress of he work is not found satisfactory 

in two successive report no reports are received for 

a period of one year and candidate fails to deooit 

fee, his registration may be cancelled. 

-. 

\ 
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Arinexure-3  

Navodays Vidyalaya Samiti 

Regional office 

Nongrim Hills Shillong-3. 

h 0364-21363. 

F.14o.2-2/2031_ NVs/ 
( 	 /pers/1899) 

t.3.10.20O1 

REGISTREED 

To 	 - 

Sh/ Ms. Ashwin Kumar Mahanta 

Sanjay Gandhi New Hostel Room No.9, 
Barkatullah University ,Bhopal, 
Up 462026. 

ub:7

~Direct
ntment to the post of 

 ecruitment basis. 

Pet- Assamese, 

$ir/Nadam, 

With reference to your application on the 

above mentioned subject and on recommendation of c 

• 	selection committee, I am to offer you a post of 

PET ASS) on temporary basis in the Navadays Vidyalaya 

samiti and posted at Jawahar Navodays Vidyalaya North 

Lakhimpur,chandah Punlys on the following terms and 

conditions:- Dist.Northakhimpur ,sam 784161. 	
0 

1. 	The scale of pay attached to the post is 

5500-175-9000/- your initial pay in this scale will be 

fixed in accordance with normal rules -and you will 

L 	
0 	 . 

c on td.. 
F 
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19. 

a;sp un addition, be eligible for usual allance 

admissible under the rules and orders enforce from 

time to time. 

2. 	- 	 Tou will be on probation for a period of two 

years from the uate of appointment extendable under 

the rules. Fails to complete the period of probation 

to the satisfaction the competent authority or' if 

found unsuitable for the post during , ~robation period, 

you will be liable to be discharged from service at any 

time witout anr notice or without assigning any 

reasons thereto. 

/ 
3. 	You will not be entitled to any travelling 

allance for joining thepost. 	 - 	 - 

your appointment will be subject to your 

being found medically fit by the competent authority 
/ 

of appointment to the aforesaid post. This offer of 

appointment is liable 	to be cancelled if you are not 

found medically fit. You are therefore, advised  to 

eing your medical certificate of fitness from - 

• 	 a Civil Surgeon in the enclosed proforme, at the time 

- 	 of joining the post. 

• 	 Your appointment will further be subject 

to your character and anteceme'nt va±fication report being 

found satisfactory by an appropriate authority and 

• 	 your being, declared fit for the post in the samiti/ 

Govt. 	 . 

contd... 

- 	 - 	
- 	 I• 	 - 	 - 	 - 
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6. 	Female candidate should certify that she 

is not in the 	family way at the time of acceptance 
b 	the appointment 	.if, however, she is pregnant 

of twelve (12) weeks standing 	or more at the time 

of acceptance of appointment as a 	result of Mcdi-, 

cal test, she will be declared temporarily 	unfit and 

the offer would be treated as withdrawn for the 

present. However, the apontment would be held in 

absyance 	until her coniEineraent is over .She wuud 

be medically re-examjned anddeclare fit six weeks 

after the date of delivery and her appointrrnt 

would be suDject to production of medical fitness 

certificate a Civil 5'urgeon.In 	case, the candidate ' 

fails to comply with these instructjons her dandi- 

dature would not be 	considered and no further corr- 

espondence will be entertained in this regatd 

from her. On production of medical fItness certi- 

ficate, she will considered for aopointjnent to the 

post for whicn she has been selected for. 

7. 	On appointment you will be required to take 

• 	 an oath 	of allegiance to the constitution of India 

and make a solemn affirmation to that effect. 

a. 	 That appointifient 	i1l be further subject -, 

to the SUbmiSsiOn of a matLtal decjaratio 	and in 

the event of your having 	more than one Spouse living, 

the appointment 	will be subject to your being 

contd... 
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, 

exempted from the enforcement.of the requirement in 

this behalf. 

You-shall declare your home town within 

a periLod of six months of your joining the duty in 

the samiti. 

You shall have no submit the above men t- 

ion documents in the prescribed proforma provided by 

• 	yhe rggional office and the following documents duly, 

attested by the officer not less than a class II 

Gazetted office, (eelf attested copies will not be 

accepted to the N-VS. 	 - 

i) 	Degree! Diploma certificate of Educational 

Qualifications. 	 - 
I 	 - 

Secondary school /SALC certificate issued 

• 	by the Board indicating yur date of birth. 
- 	 S 

Discharge certificate/ relieving order, in 

original from previous employer, clearing indicating 

whether you have been relieved after acceptance of 

your resignation or your lien has been retained in * 

your parent organisation in case your lien has been 

retained by your parent-oanisation, Lthen in the event 

of transfer or your services/ repatriation to your 

parent organisation the samiti will 	not be liable to 

be payleave salary and pension contribution. 

* 

contd.. 	 - 
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iv) 	production of original certificate from the 

competent authority viz. The Dist. I-iagistrate/ Deputy - 

Commissioner / collector etc. 1bf your Dist. In respect 

of candidates belongis toSC/ST communities and other 

backward classes clearl.v indicating that he/ she is 

not covered under creamy layers. 

v) 	Lest pay certificate , issued from your 

parent organi.satiOfl at the time you are relivered, in 

original. 

you are also requested to fill in and submit 

the following proforraa at the time of joining the 

duty :- 

Deti1s of family. 

Attestation form in triplicate, Photo on each 

form may be signed and the form attested by one 

of the authorities mentioned. 

(9ther conditions of ervice will be governed 

by the relevant rules and orders in force from time 

to time in the sarait. 

If any dclaratiOfl or information fur-

nished by you pres to be false or if you are found 

to have 'willfully sup)ressed any material information 

contd.. 

1 
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at any time for getting this job or otherwise, you will 

e liable to removal from service and to sij.ch other 

action as the Samiti may deem fit. 

13. 	Wanvassing reardirj posting will not be 

antertained and may result in cancellation of the offer 

to appointment. NO. request for change of posting will 

be considered. 

1410 	You are liable to be posted anywhere in India 

in any Jawahar Navodaya Vidyalaya which are primary 

located in 	the remote/ rural areas. 

- 	If you accept the oer on the aiove terms 

and conditions you should communicate yoor acceptance 

through your employer , if any so cs to reach the 

unersigned latest by 18.10.2001 failing which th 

oter shall stand withdrawn. 

In case your accept the offer, on the terms 

and cnditjons contained in this letter, you may 

report to the Principal, LJawahar Navodays vidyalaya 

North, Lakhimpur, positively onor before 20.10.2001 

failing whiChthe offer shall stand withdrawn and no 

correspondence will be entrtained frbm you in this 

regard. 

Yours faithfully 

w.Tariang 

ASstt.Djector (PER5). 

egional office, Shillong. 

contd.. 
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I 

- 

• 

- 

Copy forwarded to 
:- 

'•• ' S - 	 S  

-- 	

- 	 S 	 '' 	 - 

LThe Pfincipj. JRV N-orth Lakhimpur,Assam, with 

dirtion 	to check original \certlficate of the 

cafldjdate'bef ore al1owjn 	him/ her to join düy and 

send joIning report to this office immeaiaty by 	- 

regd. post and inform us on phone also. 

2. Joint Director 'Adrnn 	Iavodaya vVdyalaya samiti 

N ew Delhi. 

4 .5.. . ' 

.5 

3, Concerned file. 

. Director (peran) 
01 
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Annure- 4. 

JAWAHAR NAVODAYA VIDYALAYA 

Chacahpuniya, Lakhimpur 

Ministry of Human esource Dev. 

(Edn.eptt)Govt. of India, 

P.O. SihpuriaDist.Lakhimpuç, 

ssam, Pin 784161. 

Gram Navasaat Bihpur.ia. 

.No.2-11/JNVB/NLP/2001/ 1730-22. 

T 0  

Nr.Ashwin Kumar Mahanta (PET). 

Sub :- eleiving order ±roia the vidyalaya, regarding. 

I have to inform you that to days acts, of 

yours can not be justified anyway. Injecting 'venon amohg 

the boys an Lhe line of ssamese and non- assamese 

is highly objectinable and against the norm of the 

vidyalaya. You are a new incumbent hardly having two 

months and after giving mple suggestions you are not 

correctin,, yourself. Due to your poining, students 
I- 

are even into revolt whicn is not good for vidyalaya. 

In the light of above reasons you are 

hereby releived front' the didyalaya on 19 .12. 2001 and 

4 1eL 	Q- 

- 	- 	c ontd.. 
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• directea toTreport'atRegiona1 office shillong, at the 	. 

earliest.  

- This order is given to you by consu1ttion 

'with honorable Deputy Director, 	(Adm) CED Sri M.L. 

-•- Sharma Sir ,. 
•0_ 

S 

0 

-I - 	 .-• 	 0' 

S  

• 	 -.••.-- 	 O  
0 , •  

- Sd/ 

H Sanjay Kumar - 

- - 	 Principal 

- 

0• 

copto. 

 - 

S 

-S. 	
- 

- 	 -• -fr 

The Deputy Director, NVS, EO Shillong 

for information please. - 

• 	 H The Dputy Commissioner, Lak-himpur ,am 
/ • 	 S 

'.• S  

for information please., 	 • 

41 
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Anne2ur- 
s. 

A teachers / parents meeting was held today to 

discass the matter. It is decided to say the 

that everything is sattleu amicable and now tthere 

- as no problem in the vidyalaya. P..r. Aswin Kumar 

Nahanta is well co- oerating with all of us. 

Noplese settle he thing amicably. 

Sd/_Ii1egibieprincip1 

• 	 19.13.2001. 

1.Sukhwant Singh. 

2. Gopal Saikia. 

3.Arun Borua 

4.Prabhat Dutta 19.12.2001. 

5.Dilip hazarika, 

6,Madhab Duol 

7.Golap Mahanta. 

8.Ramerj Goswai 

9.N.141. Goswarni 

10.13. R.Sonowai 

119D.S. Kusing. 

12.G.iazarika. 

13 .D.onowal. 

14.l3iren Chutia. 

15 Siba Prasad Das. 

16.Gojendra Natn Dutta. 

17.Rarnal I3orah. 

/ /ttt 4A 	contd.. 

/ 
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- 

18. Niju Hazarika (Neog) 

I 	- 19.Arpana Hazarika. - - 

20,Biren 	azarika. 
-. 21.Mrs.Josoda 3ora.- 	- 

22,111rs 	ctutralekha Sa1k.a. ,- 

- 23.Mrg. DurgaSaikia. 

24.Mrs: chanimal Sontya1. 
Al 

-V  

- 	 ... 	 . 	 . 

V' 

' - 
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Annexure-6. 

To 

The A ss tt.Dir ec t or  

- Nabodaya Vi.dyaiaya Sarnittee 

Shillong Region, Shillong 3 (Hongrint Hills). 

Through :- 

The Principal, 

Jawahar Nabodaya Vidyalaya, 	 - 

Chaudahpuniya, Lakhimpur, - 	 - 

Bihpuria,Assarn. 	 - 

IN THE MATTER OF: 

An application against the order 

addressed under N.E-No.2-11/ 

JNVS/NLP/ 02 2001 / 1720-22 da€ed 

19.12.2001 and issued by the 

Principal, Nabodaya Vidyalaya, 

Bihpuria, North Lakhimpur rele- 

- 	
asing the appellant from the said 

V 	 school and with a direction to 

report .at Regional office, Shillong. 

V 	
-AND- 	 - 

IN THE MATTER OF: 

Ashin Kumar Mahá'ta 

taacher of Physical Education 

	

V 	 Nabodaya vidalaya, Hihuria. 

V 	4 AL 	
V 

• Appellant. - 

	

K2'V 	V 	
•:.• 

p( 
4-taA. 

V. 
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30. 

n 

The huTLble appellant above-named. 

XOST RESPECTFULLY M BEGST0 STATE THAT:.- 

' J. 	 That your honour had been pleased to and 

the authority on verification of the Bio-data of the 

appellant, being satisfied , appoint him as a teacher of 

Hysical Education under the Directorate of Nabodaya 

Vidyalaya Samittee, Shirlong Region as per order issued 

under No. F-No.2-7/2001-KVS(SHB)/Pers/1099 dated 

3.10,2001 and has been posted inthe Nabodays Vidyalay 

Bihpuria. 	 - 

Copy of the Bio-data and that of the 

order dated 3.10,2001 are annexed as 

annexure- '1' and'2' 

/ 

2 	 That in pursuance of the aforesaid order 

the appellant reported his joining on 10.10,2001 and 

has been performing his duties sincerely in the said School 
/ 

without any manner from any correr rather and effection 

from the collegue staff and obedience from the 

ti students. 

3. 	 That die to some misunderstanding , the 

Principal of the school has issued an order and direction 

under his No .F. No, 2-11/JAVWNLP/2001/1720...22 dated 

19,12.2001 releasing the appellant from the aforesaid 

School with a direction tor repbrt at the Regional office 

at Shillong. 

A copy of the aforesaid order dated 

19.12.2001 is annexed as Annexure- 1 3 

/ 

contd,,. 



A pbpo copy of the minutes of the 

said meeting is annexed as Annexure-'4' 

 That 	aftei ' the meeting 	of 	19. 12.2001 

the appellant was directed 	to perfozin his duties in 

the school and accordingly he has 	erfozmed his duties 

from 19.10.2001 putting his attendance 	in the 	Atenda- 

nce Register 	to 22912-2001. 

 That 	surpirisingly enough the 

Principal has prevented the appellant 	from 22.12.2001 

to perfonn 	him duties in the 	School an& it is 	all 

the more 	astonished 	that 	the Principal 	has 	strucked 

the 	attendance of the appellant in the 	Attendance 

gister 	from 19.10.2001 to 	22.12.2001 

- 	 S 	
9 

- 

j5.. 

- 	 31. 

/ 

40 	 That influenced by some subterfuge 

o, malafide the Princip1 might issue the order 

at Ann exure-' 3' and after clarification in a meeting 

of the Principal and 24 teachers and parents held 

on 19.12.2001 settled the matter amicably and has been 

absolved the appellant from the allegations stated 

in the order at Annexure-. 1 3' which may be seen in 

the minutes of the meeting held on 19.12.2001. 

contd.... 

-a 
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32, 
/ 

by trampling down the minutes of the meeting held 

on 19.12.2001 in presence of the Principal and 

24 teachers and parents of the students. 

That the appellant prays before 

your honour to hear the matter personallym recording 

oral evidence of the appellant-, the Principal 

the teachers and parents who attended the meeting 

held on 19.12.2001 and perusing the original 

minutes of the meeting and the Attendance Register 	* 

of the teachers of the school. 
- 

In the premises aforesaid the 

humble appllant respectfully prays 	• 

that Your honour would be pleased 

- 	 to call for the records from the 

- 	Princippi of the Nabodaya Vidyalay 

Bihpuria heard the parties and 

witnessess concerned and set 

- 	 uA* aside the order at Annexure- 0 3' 

I - 

-S 

I 

N 
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Annexurea.6 

And.. 

The appellant has further prayed that 

year honour would be pleased to stay 

/ 	 the operation of the order at Annexure- 1 3' 

ti]]. ?inaliaation of the matter after 

perusal hearing and disposal of this 

appeal. 

And for this act of kindness, the humble appellant 

will ever pray. 	 - 

- 	Yours faithfully, 

Sd/s. Illegible 
10.01.2002 

(Aehuin Kr. Mananta 

Teaoher,P.E. Nabodeye 

Vidyaleys, Bihpuria 

Copy submitted to :- 

/ 	 1. The Director, Nabodays Vidyalaye Sanittee, New Dilhi, 
The Deputy Director, Nabodaya Vidyalays Sanittee, Shillong 
Region, ShiUong. 
The D.C., Lakhimpur (ghairman of Naboday Vidyalaya, 
Bihpuria. 

Sd/si. Illegible 
10.01.2002 

(Ashwin Kr. Mahanta) 
Teacher ,P.aNabodaya 
Vidyalays, Bihpuria 

Advance copy submitted to the Assistant Director, 

NabodayaVidayalaya Sanittea, Shiliong Region, Shiflongs.3 

(Nongrim Hills) with a request to call for the appedl from 

the Principal with his comment at the earliest convenience. 

Sd/ Illegible, 

C 	 10901.2002 
(Ashuin Kr. Mahanta). 

:; 	MvO/17 	 P 

V 	

bihpuria, 	- 



Ann exuru. 

VITE 

Name Ashwin Kumar Mahanta 

Father's nane 'Shri 8ubal. Chandra Mahanta 

Nationaility Indian 

Category Genera]. 

Date of birth S 10.04.1975 

Sex 

Marital statue Unmarried 

Language known Assamese, Hindi, Bengali, English 

Address for 
correspondence. 

- C/o, Rehish Upadhyay 

163 Ti]k Path 

V 

- Phon...0731 .. 424876 

Mail address : ashuinasan $ redi??majl 

- 	 corn. 

Permanent addres S/c Subal Chandz,a Mahanta 

District & Post O??ice..Kokrajhar 

Ward No. 109783370 9, 1asam 

- Tele. 	(03561) 70032(Res.) 

Aoadinicla].jricatjon; Master of Physical EducaUon from 

U.T.D.Barketu]lah Ufliveraiti,8hopa1 

with 72% first class first, year 2000. 

Bachajor of physical education from 

U.T.D Devi Ahalya University,Inre, 

- with 74% first class first with new 

ocord year 1998 

Higher Secondary from Ase,i, Higher 

Secondary Education Council,Guwahatj..1 

IInd cla3s in science, year 1993, 

- 

/ Contd,,. 

'S 	 I 
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AWARDS AND HONOUR 	 * 

International a 

 Officiated as a Line judge in International Tennis 

Fedora ation 'Junior world Ranking G roup5 Tannie 

Championship 1996 1 , 

29 Dfficiated as a Lna 4udge and Chair Umpire in 'I.T.P.' 

Man's Future Tennis Circuit'. 

3. Certificate of 	'I.T.F. Level.1 Official', 

40 Selected as member of 'Indian AtyaPatya Teem'. 

ationaj; 

10 
Participated National Atya-Pate Championship as a 

Captain of Assan State Team. 

 Participated All India Atya-Patya Tournament as a 

Captain of Assan Club Taam, 

 Participates All India Inter University Vouga Champion 

Ship as a member of Devi (21M Ahalya Univeraity,Injr6, 

I . 	 . Participated West Zone Inter University as a mmbar 

of Barkatuajlah University Football team, Bhopal 
5. 

- 	Scholarship holder from, Oeparbient of M.P.O. North 

eastern Council India. 

6* aper 	ubliahed in Nationaj Seminar "Human Reaurc. 

Management and Role of Libraries in the development of 

Physical Educatjon & Sports" on September, 2000, 

States: 

19 Participated R.G.Baruah District (Under 	61 Cricket 

Tournament. 	 / 

Contd... 
, 
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2. Participated G.K.Ba'ruah Trophy Inter District (Under 19) 

Cr5ket Tournament. 

3, Participated All Assam Archery Coaching Camp, 

49 Member of winning Footbafl Team M.P. State Tournament, 

Barkatuajlah University, Bhopal. 

I 	there 	/ 

10 Registered player of (loden Maharaja Football Club,Bhopaj, 

 Registered player of Nojor Ohyan Chand Football Club, ,  

Bhopal 

 Member of U.T.D.Jud, Carom, Ath1etjc, 	Iolley ball, 

Badminton Team. 

 -Participated district Judo Championship, 

5 Different articleá published 	in maazin.e & 

Work Experience ; 

 Worked as a Lecturer in U.T.D Barkatuljah University. 

 Two month experience as a "Sports Officer" in Vaishnavi 

Intrnationaj Public School, Near Hyderabad (A.p) 

30 One year four month experience as a Physic1 Eduction 

Teacher in Mother Convent 	OED High school, Rhopal, 

4. Six month •perience =0 as a Naseangér in Ricy's Body 

Mama Health Club, Shops].. 

AREA OF SPECIAL INTEREST : 

 Coaching in Football, -. 

 Coaching in High Jump & Javelin. 

 Coaching in Cricket, 

 Massage, "Both Luzury and the rap eu jt 

 am 	Yuge. 

 Treatment for Physically Deform person s  

- 	 Contd., 





Annexure.. 

NOVODAYR VIDYALAYA SAIIITI 
Regional Offica 	 I  
Nongrim Hills 

Shillong'$ 

Ph : 0364 	521363 

NNO.37/2001HVS(SHW)/Para/1899 Dated - 3.10,2001. 

REGISTE.AED 

To, 

Sh/Ms,Aehwin Kumar Mahanta 

Sanjay Gandhi New Hostel Room No.9, 

Barkatullah Univesity, Uhopal 

U.P.462026 

Subject :— APPOINTMENT TO THE POST OF PET - kesamese 

ON DIRECT SECRITMENT BASIS. 

Sir/Iladan, 

With reference to your application on the above 

mentioned subject and on recommandation of the Selection 

Committee, I an to offer you a poet of (PET.ASS) on temporary 

basis in the Navodays Vidyalaya Samiti and posted at Jawahar 

Navodays Vidyalays North Lakhimpür, Chandah Puniya on the 

following terms and conditions : Diet. North Lakhimpur, 

Ass am-784 16 1. 

The scale of pay attached to the post is 5500-1759000/ 

your initial pay in this scale will be fixed in accordance 

with normal rules and you will also in addition, be 

eligible for usual allowances admissible under the rules 
V 

and orders enforce from time to time. 

You will be on probation for a period of two years from 

the date of appointment extendable under the rLies 	- 

	

Contd... 	 - 



Failure to complete the period of probation to the 

satisfaction of the competent authority or if found 

unsuitable for the post during probation period, you 

will be liable to be discharged from service at any time 

without any notice or without assigning any reasons thereto. 

You will not be entitled to any travelling 

allowance for joining the post. 

Your appointment will be subject to your being 
- found medically nt by the competent authority or appoirment 

to the aforesaid post. This offer of appointment is liable 

tà be cancelled if you are not found medically fit. You are 

• therefore, advised to bring your medical certificate Of fitness 

from a Civil surgeon in the enclosed proforma, at the time 

• of joining the post. 

Your appointment will further be subject to your 

character and antecedent authority and your being declared 

fit for the post in the S&aity/Gt. 

Female candidate should certify that she is not in 

the family way at the time of acceptance of the appointmsnt, 

If, however, she is pregnant of tweleve(12) weeks standing 

or.mor.4 at the time of acceptance of appointment as a 

result of medical teat, she will be declared temporarily 

unfit and the offer would be treated as withdrawn for 

the present. HOwvet, the appointment would be held in 

abeyance until her confinement is ever, She would be 

medically re-examined and dedlared fit six ueeks after 

Cofltd... 
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the date of delivery and her appointment would be subject 

to production of medical fitness certificate from a Civil 

surgeon. In case, the candidate fails to comply with these  

in8tructjns her candidature would not be considered 
	 I 

and am no further correspondence will be entertained in 

this regard from her. On production of medical fitness 

certificates, she will considered for appointment to the 

post for which she has been ** aelectbdp( pg for. 

	

70 	 on eppontment you will be required to stake on oath 

of allegiance to the constitution of India and make a solemn 

affirmation to that effect. 

The appointment will be further subject to the 

submission of a marital declaration and in the event of your 

having more than one spouse living, the appointment will be  

Subject to your being exempted from the enforcement of 

the requirement in this behalf 

,t You shall declare your home town within a period 

of six months of your joining the duty in the Samiti. 

	

10, 	You shall have to sUbmit the above mention documents 

in the prescribed proforma providd by the Regional Office 

and the following documents duly attested by the Officer 

not less than a Class II Gazetted Officer, (Self ottested 

copies will not be accepted to the NIS. 

	

(i) 	Degree/Qiploma Certificate of £ducationaj, 

• 	 Qualifications, 

• 	 t 	
Contd., 



Secondary School/SSLC Certificate issued by the 

Board indiôating your date of birth. 

 D4scharga certificate/relieving order, in original 

• from previous employer, clearly indicating whether 

you have beenrelived after acceptance of your 

resignation oryour lien has been retained in your 

parant organisation, In case your lien has been retained 

by your parent organisation, then in.the event of 

transfer of your aervicas/repatriatton to your parent 

organisaUon, the Saniti will not be liable to pay 

leave salary and pension contribution, 	- 

 Productjon of original certificate from the competent 

authority viz, The Diatt. Iagistrate/Deputy Comrnissioner/ 

Collector etc* of your Diitt. In reepectof candidates 

belangs to SC/ST communities and other backward classes 

clearly indicating that he/she i8 not covered under 

creany layers. 

 Last pay certificate, issued from your parent orgasa- 

.tion at the time you are relieved, in original 

You are also r.queeted.to  till in and submit te 

following protforma at the time of joining the duty. 

Details of family. 

Attestation form in triplicate, Photo on each form 

may be signedand the form atteètad by one of the 

authorities mentioned, 	 * 

11. Other conditions of service will be governed by the 

Contd,,.  
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ralegant rules and orders in force frn time to I. time in 

the Saniti. 

If any declaration or information furniühed by you 

'proves to be raise or if you are found to have willfully 

suppressed any material information at any time for getting 

this job or otherwise, you will be liable to removsL from 

earice and to such other action as. the Saniti may diem 

?it.S  

Canvassing regarding posting will not beentertained 

and may resilt in cancellation of the offer to appointn,t.-

No request for change of posting will be considered, 

140 	You are liable to be posted anywhere in India in any 

Jawahar Navodays Uidyalaya which are primary located in 

the remote/rural areas. 

15. 	If you accept the offer on the above terms and 

Gonitiona you should communicate assa your acceptanc, through 

your employer, if any so as to reach the undersigned latest 

by 18.10.2001 failing which iho offer shall stand withdrawn, 

16 9 	In case you accept the offer, on the terms and condi- 

-tiona contained in this letter, you may report to the Principal, 

Jawahar Navodaya Vidayalaya North Lakhirnpur Postivè].y on 

or befere 20,10.2001 failing which the offer shall stand 

withdrawn and no correspondance will be entertained from 

you in this regard. 

Yours faithfully, 

S d/iuIllegib]., 
Resistant Director, (PER5) 
Navodaya Vidalaya Saniti, 
Regional Office, Shillong. 

Con td., •  
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Annexuta- 3 

No.03752 63382 

	

	 Gram : NAASIT 8IHPURIA 

JAIAHR NAVODAYA)1óYALAY\ 
• 	Chaudahpuniya, Lakhimpur 
flinistry of I4uman Resource Day. 
(Edn, Oeptt,) Govt. of India 
P.C.Bihpuria, Diet. Lakhimpur 

M Pin S 784161 

F.Nos 311/JNUB/ALP/2001/1720i..32Datèd 19.12.2001. - 

To 

flr.Aahwin Kumar Ilahanta 

(P.E.T.) 	 / 

Sub ; Rele(iving order from the Vidyalaya; regarding, 

I have to inform you that to days acts of yours 

can not be justified anyway. Injecting venon amâng the 

boys on the line of Aseamase, and flOfl..aesamese is highly 

objectionable and against the norm of the Vidyslays, you 

are a new ináumbant hardly having two months and af tat 

giving ample suggestions you are not correcting yourself. 

Due to your paisoning, students said are even tty to revoid 

which is not good for vidyalaya. - 

In the light of above reasons you are hereby 

releived from the vidyalaya on 19.12.2001 and directed 

to report at Regional Office Shillong, at the earliest. 

This ordet is given to you by consultation with 

honourable Deputy Director, (Ann.) 050 Sri fl.L. 5 harma Sir,. 

Copy to ;,, 	 Sd/. Illegibla 

The Deputy Director,$U5 P.o. 	(SryKthar) 

Shillong for informatxon please. 

The Deputy Commission er,Lakhjmpur, 
Assam for information please. 

31 Office copy. 

/ 



Annexurs.4. 

M teachers parents meeting was held today to discuss the 

matter. It is decided to say the D/D that everything is settled 

emicable and now there is no problem in, the vidyalaya , P.E.T. 

Mehuin Kumar Mahanta is well cooperating with all or us. 

So please settle a the thing amicably. 

11 	Sukhwant Singh 
Sd/ui illegible 

Gopal BQDUS 	
Principal 

Arun Borua 	 19.13.01, 

Prabhat Dutta 	19.12.01 

Dilip Hezerike 

Medhab Dutte 	V  

V 	7, 	Golak 

8, 	Ranash Gosuani 

9. 	N.N.Gosuani 

10,. 	B.K.Sonowaj.. 

11. 	D.S.K. 

129 	G.Hazarika 

13. 	D.Sonowaj. 	
- 	 V 

140 	Biren Chutia 	
V 

15. 	Siba Prasad Das 

V 16, 	Jogendra Nath Dutta 

17. 	Kane]. Borah V 

' V 

 

1 89 
	

Niju Hazarike (Neog) 

19, 	Arpana Hazarika 	- 
V 	

20. 	Bina Hazarika 

Nrs,oeade Bore 	 V 

Mrs.Chitralekha$aikja 

V 	
- 	 23. 	Mrs.Durga Saikia 

24. 	M re. Chanimai S onowaj, 

V 	
-- 

/ 	
V 	

V 

p 	 V 

V 	 V 
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IN THE GAUHAI RIG. COURT 
r 

— 	(HIGH COURT OFASSA4INALANDZMHAYA1MIPUR*TRIPTJAI 

MIZORAM AND ARUNAC1 -jAL PRAJ)ESH 

W.P.C. NO58Q/200 

Ashwin Kumar Mahanta, son of Shri Subal çh. Mahanta 

Teacher .Physical Education, Jawahar Navodaya 

vidyalaya. Bihpuria, North Lakhimpur. 

..Petitioner. 

Union of India, represented by the Asstt. Director 

Navodaya Vidyalya Samiti ,Regional office, Uongrirn Hills 
Si1long 3., 

The Principa,Jawahar Navodaya Vtdyalaya, Bihpuria, 
Ith, Lakhimpur,Assam. 

see Respondents, 

isPRESENTis  
THE HDNIBLE MA. .7UL3 CE. 	3RA. 

j 	 For the petitioner t44r, L.R.flutta,Mr.KK Mahant,Mr.R,Duarah 

7/ 	 Mr. Arun C. 

For the respondents 	GSC, 

Mr.J.ROY.Mr.S, Munir, Miss. A. Paul. 
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Date$S4.2OO2. 	0 R D .-E R 

Learned Mvocate for the petitioner wants to withdraw 

this writ petition with liberty to file freoh application if 

necesity,The prayer is ol1.owed.cording1y1  this writ cpplicat ion 

thl1 stand disposed of on witMxawal,However1  Liberty io 

granted to the petitioner to file a fresh petition, if necessity 

rjses. 

"Mr.J. Roy , learned Mvocate appears for the respondent No. 4. 

Sd/4N SARMA, 

3UDG. 

.4 	if Pt11tLa.. 1* 	 >. 

r • *C trtw  

: 	I 'V ..... 
4 .......•-. . 	I!L  Data  

Supeintendet (CoPIO"S SecUo*) 

auiti High Court 

AutIods4 jfS 7, ACt L 17 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWABATI BENCH 

AT GUWAHATI. 

ORIGINAL APPLICATION NO. 124/2002. 

Shri A.K. Mahanta 
	 Applicant 

— Versus — 

Union of India & Ors. 	009 Respondents. 

The Respondent Nos • 2, 3, 4, 5 and 6 beg to file 

their Written Statement as follows : — 

That all the averrnents and submissions made 

in the Original Application are denied by the answering 

respondents save what has been specifically admitted 

herein and what appears from the records of the case. 

That with regard to the statement made in 

paragraph 1 of the Original Application ( hereinafter 

referred to as the O.A. ) the answering respondents beg 

to state that the applicant was relieved from Jawabar 

Navodara Vidyalaya, North Laichimpur with the direction 

to report to Regional Office in consultation with 081), 

NVS, R.O., shillong. But the applicant has not reported 

to the Regional Office, shillong till date and, as such, 

this is violation of Official instrkction for which 

coned. • 
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2. 

contervening CCS conduct rule and in no way the applicant 

was agrieved by this order as he has simply been releived 

to report to Regional Office, shiulong which is within the 

jurisdiction of the Principal.. 

	

3 • 	 That with regard to the statement made in para- 

graphs 2,3,4.1 and 4.2 of the O.A. the answering respondents 

have no comments to offer. 

	

4. 	 That with regard to the statement made in para- 

graph 4.3 of the 0 .A the order of the Principal dated 19.12 .01 

directing the applicant to report to NYS, R.0, shillong is 

in order and within the jurisdiction of the Principal. 

	

5, 	 That the answering respondents deny the correct- 

ness of the statement made in paragraphs 4.4. and 4.5 of the 

0 .A as it is to misled this Hon'ble Tribunal for undue 

sympathy and, as such the order dated 19.12 .2001 is valid 

and legal. 

	

• 6 • 	 That with regard to the statement made in para- 

graph 4.6 of the O.A the answering respondents state that 

the applicant was asked to report to NVS,R .0, Shillong 

which is under the preview and jurisdiction of the Principal 

and, as such, the allegation rendering violation of principles 

of Natural Justice appears to be not justified. 

	

7. 	 That the answering respondents deny the 

contd... 
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correctness of the statement me in paragraphs 4 .7, 4.8 and 

4.9 of the O.A. as the applicant was relieved from NJV, 

North akhimpu in consult atiomi with M .L. sj arMa, OSD N1S, 

R.0., shillong and, as such, contention of the applicant 

is not justified/valid. Thus the order dated 19.12.2001 

was issued within the jurisdiction of the Principal. 

That with regard to the statement made in 

paragraphs 4.10, 4 .11, 4,12 and 4.13 being matters of 

records of the case the answering respondents have no 

comments upon it. 

That the answering respondents deny the 

correctness of the statement me in paragraphs 5.1, 5.2, 

5.3, 5.4, 5.6 amd 5.7 of the O.k. as it is to nitslead this 

Hon'ble Tribunal • The applicant Was relieved from JN'1, 

North Lakhimpur With a direction to report tQ L.VS, 

shillong , but has failed to report till date which is 

violative of CCS (Cunduct) Rules. 

10 • 	That under the facts and circumstances stated 

above, X it is respectfully submitted that this present 

application is without any merit as per the terms and 

conditiOns offer of aplift appointment to the post of PET 

on direct recruitment basis vide even No • 1899 dated 

3.10.2001 clause 14 the applicant is liable to be posted 

contd... 
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4. 

any where in India in any JNV and, as such, the allegation 

of mal afide against the respondents are unfounded and not 

rnaintainle and on this count alone the application 

deserves to be with costs 

VERIFICATION 

1 ,,Shri Bachcha Singh, Son of Rn Dahin 

Singh, aged about 49 years, presently working as Asstt. 

Director, Navodaya Vidyalaya Sniti, Regional Office, 

shillong, fully conversant with the facts and circumstances 

of the case solemnly deci are that the statements made 

above are trite to my knowledge, information and belief 

and I sign this verification on this the 26th day of 

April, 2002 at Guwahati. 
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IN THE CENTRMJ ADMINIST 	TIMIL 	GA HATI BENCH 

GUWAHti 

- F 
Origin .11icatio No. 124/2002. 

- Sri Askwix Kumar Malaita. 

.,..Applica*t 

-Vs- - 

Union of Iidiaad others. 

...Respondents. 

REJOINDER ON BEHALF OF THE APPLICANT ABOVENAi4ED: - 

MOST RESPECTFULLY SHEWETH : - 

That the applicant is in receipt of the written 

statement filed in the instant case on behalf of tksopondent 

No. 2, 3 9  4 1  5 and6. The applicant has gone through a copy of 

the same and having uiderstood the contents thereof and in 

ursua1ce of the order dated 16/4/2002 passed by this Hon'ble 

Tribunal las filed this instant rejoinder. 

That save & except those statements male in the 

written statement of the respondents abovenamed which are 

specially admitted, all tther statements are deemed to be 

dexiwed and are hereby denied. 

That as regard the statements made in paragraphs 

I & 3 of the written statement the a!plicant las nothig 

to comment. 

That as regards the statements made in paragraph 

2 of the written statement the applicant begs to state that 

the impugned release order dated 19/12/2001 is not a simple 

Contd. .2/- 
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release order in as much as the language of the impugned order 

dated 19/12/2001 itself speks of the Very nature of the order. 

Mere pert'a& of the impugned order dated 19/12/2001 will be 

sufficient to show that the crdr was made in Lalafjde 

intention to put the applicant responsible for atemcnt 

unrest in the school premises in the previoenx night. It 

may be reiterted herein that a stents unrest took place in 

the school premises at about 9.30 p.m. on 18/12/2001 due to 

some conflict between the students and the Music teacher of  

the school. The unrest was extended to such W extent that the 

students residing in hostel even denied to take dinner and., 

went on hunger. strike. It may be mentioned herein that at; 

that relevant time the applicant was in his alloted quarter 

busvy with his studkrt for research works. Therefore, the 

applicant was not aware of the abovementioned students unrest 

as he was not even present on the scene. The applicant could 

only come to know about the incident in the mcrtning of 19/12/01 

when he was asked by the Principal (Respondent No, 6) to state 

the reasons for the previous night's incident. The respondent 
issued 

No. 6 ae1c4 ukad similar directions to two (2) other teachers 

of the school, At the redèipt of the direction of the Principal, 

the applicant answered in negative stating that he was not 

aware of the reasons for the said unrest. Immediately der 

communicating his ignornce of the matter to the Prtcipal, te 

applicant was served with the impugned order on that day itself 

releasing him forthwith to report to the Regional office, Shiliong, 

with all the allegations holding him responsible for the entire; 

Contd. -31- 
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incident, It my also be mentioned herein that no action has 

been taken up yet against the other two teachers of the school 

who were sought similar replies by the Principal. Besides, no 

enquiry, whatsoever, has also been conducted, till date to find 

out the real cause of the incident in the night of 18/12/2001 

and on the other hand, the applicant has been malfide released 

from the institute for some reasons best known to the Principal 

hastly without even following due procedure of law. Fthrther, tt 

it may be worthmentioning herein that in pursuance of the order 

dated 19/12/2001 the applicant alongwith his father went to the 
R.it,7\cA 

Prrncipal Office at Sh.illong and reporte&,Mr. BeSthh, Assistant 

Director, The applicant besides narrating the entire incident 

at length, to the Assistant Director , submitted a copy of the 

appeal personally on that very day in addition to the copy of 
7j 

the appeal which was filed earlie. B rr ut the office of the 

concerned official didot &ive any receipt thereof. Thus the 

statement of the respondents that the applicant has not repø*teI 

to the Regional Office till date is not only false but also 

misleading and hence the applicant strongly denies the same. 

5, 	Th Ysy xt as regards the statements made in paragraphs 

4, 5 and 6 of the written statement the applicant begs to state 

that the Principal of the said sciol is not the coEpetent 

authority to pass the impugned order. The appointing authority 

of the ap!licant is the Assistant Director (Personal) Regional 

Office, SIillong and hence the principal has no authority to 

pass the impugned order that too, with certain allegations against 

the applicant. Hence , the impugned order dated 19/12/2001 

which itself shows to be purnitive, at the very face of the order, 

Jr 	 is passed without authority and violating the principles of 

Contd. .4/- 
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natural justice. Therefore, the applicant strongly denies 

the same. 

That as regardst the statements made in paragraph 7 

of the written statement the applicant begs to state that the 

Respondent No. 6 passed the impugned order without any coxsulta- 

	

PzF 	cA  I\y  vu 1cti 
tion with M.L.Sharnia, OSD, NV, RO, Shiliong. Besides, the 
bohb '•n•l- p-re Y d 	-r- 

to show cause as to why the applicant shall not be 

relieaved. As such the impugned order was passed arbitrarilyt 

at the whims and caprices, by the respondent causing great 

prejudice to the applicant. Therefore, the applicant denies the 

cerfectiess of the statement made in paragraph 7 of the written  

statement, the same being false and fabricted. 

That as regards te statements made in paragraph 9 of 

the written statement the applicant begs to state that the sa 

are false and concoted and hence deniedx1he applicant reported 

to the Assistant Director, Regional Office, Shillng on 27/2/20020 

Besides, the applicant submitted a copy of the appeal pxx 
n 

persoRlly to the Assistant Director , on that very day , whii 

the applicant submitted earlier challenging the legality and 

validity of the impugned order dated 19/12/2001.i4-°9 ) 
a-Ito 0(11 	+6 W , +#NC4%W'VJ1k1 rvvit 	L 	 1 	 tI 	) 
vr -k 	- 	-I-o vOd— 	C.a 	- Ac2a 	L4 

That as regards the statements made in paragraph 10 

of the written statement the applicant begs to state that the 

applicant being a highly educated person is not reluctant tobe 

posted in any place in India. It is further stated that as per 

clause 13 of the terms and conditions for appointment the 

app'icant cannot also request for change of p3ace  of posting • As 

such the applicant has no other option but to join anywhere, he 

is 1osted by the respondents. But the applicant is aggrieved by 

the impugned order casting certain aegations/which is not 

Coxatd. .5/- 
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only passed illegally, inalafide, falsely and without any ±s± 

basis , but also violating the well laid. down principles of. 

natural justice. The applicant also begs to state that such 

type of orders are not only prejudicel to the applibant but abso 

adverse for further promotional aennes of the applicant. 

As such the impugned order dated 19/12/2001 is liable to 

be quashed, 

VERIFICATION 

I, Shri Ashwin Kumar Mahanta, aged about 27 years, 

son of Sri Suban C1. Hahanta, service by Professor, resident 

of Bihpuria, Dist. North Lakhimpur, an the applicant of the 

instant appeal and being conversant with the facts and 

circumstances of the inst*nt case do solemnly declare that 

the statements made herein above are true to the best of 

my knowledge, belief aid information and. nothing material 

has been concealed herein. 

f_ 
C) 

APPLICAN 


